|

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDE%ABAO B ENCH

AT HYDERASAD d

|

0..A.N0.532/95. Dt. of DeciSion : 25.%.9
|
1. D.Thrimurthy J
2. 5,Khasim Peeran 16. J.Rathaiah |
3. Y.P.,Hanoor Sahib 17. J.Veerakessava Rao
4, M,Raman 18. M.Rayapm
5. K.Atchalah 15. J.Satyanarayan# '
6. K.Nagaraju 20, B.Gdépinath J I
8., X.Jogarao 22. Cof=hRBnaoizbRi,.. ’
9, V.Yasudevan 23. S5.Prakasa Rao l |
10. R.Naga Brahma r‘hary 24, S.Krishnamur thi
11. M.David 25, E.Pothuraju l ’
12. P.Rayapm 26, B.Syamala Praskd
13. R.Devadanam 27. M.Davadass {
14. K.bokanadham 28, M.Yesu Dass |
15, N.S5ubba Rag |
.l Applicants,
Vs ’ ’
SC Hly, Rali"REI®FDua, M |
Secundepabad. ’ |
2. The Chief Personnel O0fFflcer, ’
SC Rly, Rail Nilayam, .
Jecunderabad. : (
3. The chief Signal & Telecammunications I L
‘ Enginger/Const. ’
5C Rly, Rail Nileyam, Sscunderabad. M ’
4, The Sr.Divl. Signal 2% Telncammunlcatlansl
Enginegsr (Works), ’
SC Rly, Vijayawsua. ! |
&, The Sr.Divl, Personnel O0fficer, M |
S5C Rly, Vijayawada. W} Respondents.
| |
Counsel for the Applicants : Mr. K. SudLnkar Padd%
Counsel for the R_spondengs : Mr. N.U.Rémana, Addl.CGSC.

CORAM: ! r

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (AUDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBE




Ta

2.

3.

4.

Se

6o
7e
8.
9.

YLKR

"Tbe_Gapepal Ma

B

P 3 Vo
L) LI

ger, South Central Railway,

The Chief Perspnnel OPficer, South Central Railway,
Railnilayam, Secunderabad,

The Chief Signal & Telecommunications Engineer,
Construction, bouth Central Railway, Railnilayam,
Secunderabad,
Tha Senior Divisional Signal & Telecommunications Engineer
(Works), South Central Railway, Vijayawada,

The Senior Divisional Personnel Officer, South Central Railuay,
Vijayawada,.
.K.Sudhakar Reddy, Adwocate,CATp Hyderabad.
+N.V,Ramana, Addl.CGSC, CAT,Hyderabad.
ibrary, CAT,Hyderabad.

One copy to M
One copy to
One copy to L
One spare copy.




under the 4th respondent have filed this spplication

(A.B.GORTHI) (A, v, HAR' IVASAN )
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D ‘ "I
Q.A,No,92/95 Date, of Ordér: 25,1.95

|
; . . : . ;

X &s per Hon'ble Shri A.V.Haridasank;ﬂbmbeq Cudal,) X
. : |

)

- l
The 28 applicants in this 0A aziL working l

. \
finding that their representations to the Str reSpondenE
. ! o

. theaa |
for grant of temporary status to have at thewrelevaht peint

. ) ’i h
of time by extending the benefit of the judg?ment of the

Tribunal in 0A,849/90 of Ernakulam Rannbh 0a

1 . |
any response, The applicants have prayed th#t the respondents

» * L

may be directéd'to grant them the temporary gratus etc,{in
‘ ‘ 25t
accordance with the provisions contained in ppra 25+¥%) of

the Indian Railway Establish ol '
ay tablishment Manual, wae?=;ge 4‘""l

|
|

2. When the application came up for hearing onl

admission Sri K.Sudhakar Reddy, learned co,uhsi 1 for the |
|

applicant brought to:Qur notice that the reprjsentation o

the applicants dt, 3.10.94 are pending that iﬂ would be proper
] ) |
if the concerned respondents are given a direqrion to di%pose of

| ¥
the representation in the light of the judgemd?t of the Ernakulai
Bench wWithin a reasonable time, Hence thercod#sel submits that

: |

the application may be disposed of at the admi%sion stagel P
b lecod ekl frot Mo Y orvedond” v g 2end éb%;é;a;@b,
AL

with such directiongzzﬁe are also convinced thit it wouldl

be iﬁéégg’proper if the application is disposeg of at the|
admission stage in the light of the legal prov#sions and \

the decisionsof the Tribunal, In the result, %he applicaéion

is admitted and disposed of directing the 5th ﬁLSpOndent Lh;;{

to consider the represeqtation &@de by the appyfcants on 3&10.94
in the light of the judgement of the Tribunal 15? 04.849/90'0f _the
Ernakulam Bench and OA,757/94 of the Hyderabdd f‘?ench of the
Tribunal within a periocd of 2 months from the d%te of comm&nication

of this order, No order as to Costs,

Member (Judl, ) Member (Admn,) =T
Dated ; 25th January, 1995 ﬂq c l
{Dictated in Open Courtd / K *$7§?4{w ‘
54 =

Hoeoy S .
Dy, RegidvorRY
= R Ul% _Copxa N
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IN THE CENTRAL ADMINIZTRATIVE TRIUNAL
HYDERABAD BENCH

THE HON'BLE MR.ALV.HARIDASAN : MEMBER(I)

AND

THE HON'BLE MR.A.B.GORTHI : MEMBZR(A)

DATED s 25/ 95

- ORDER/JUDGEMENT .

M.ALR.PLC.P . ND.

in
0.ALNE, ?Z/@f

Admittad and Interim directions
issued

| Allaued‘
") .
Disposed of with Directions
Dismissed
Dismissed as withdraun
‘Dismissed for Default,
' Rejectsd/Ordered

S NG Qrder as to costs.






